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Bill No.38-HLA OF 2022

THE HT\RYANA MUNICIPAL CORPORATION
(SECOND AMENDMENT) BILL, 2022

A

BILL

.fhrther to anrcttd tlte Haryana llutur:ipal Corytoraticttr At't. t994.

Be it enacted by the l-egislarure of the State ol'Haryana in the Seventl,-
third Year oi'the Republic of India as lbllorvs:-

1. This Act rnay be calle.d the Har.vana Municipal Corporation (Second
Amendment) Act.2022.

2. Aftel clause (4A) of sectiolr 2 of the Haryana N{unicipai Corporrtitrn
Act. i994 (hereinatier called the principal Act). the follou,ing clausc- shall be
inserted. namelr,:-

"(.iB) 'ccire area' means built-up area rvithin the municipal hmit planned
or developed fifty years before tlre coming into force of this
amendnrent Act and u,hich due to urbanization and efflux of time
require replanning of land use and also includes builr-up area of
village abadi, which has subsequently been included in municipal
Iint it:".

3. For sub-section (2) of sect.ion 3-16 of rhe principal Act. the tollorving
sub-section shall be substituted, naniely:-

"t2) The Director shall not iater-than six months tiom the dare of
declarati.n under sub-section (l). o, rvithiu such further period as the
Government may allow, prepare plans shou'ing the controlled area
and core area and signifying therein the n:rture of restrictions and
conditions proposed to be made applicable to the contr.olled area and
sutrmit the plans to the Governrnent :

Provided thar (he mixed land use shall be permitted in core area
subject to the planning parameters and payment or recovery of such
charges, as may be notified by the Government.".

Shrrrt ti1le.

Amendrnen', of
section 2 of
Haryana Act I(r
of 1994.

Amendment of
section 346 of
Haryana r\ct l(r
ol 1994.
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STATEN1ENT OF OBJECTS AND R.EASONS

Irr the Haryana Municipal Corporation Act. 1994, there are provisions to
notify controlled area in and around municipal limits. Further. to regulate the
haphazard development around municipal towns, ihere is provision in the Punjab
Scheduled Roads and Controlled Areas Restriction of Unregulated Development
Act, 1963 for declaration of controlled area and publicarion of development plan
for such controlled area. The area within the municipal tou,n is governed and
reguiated by Haryana Municipal Corporarion Act, 1994. For the purpose of
inte.erated planning of the area, the proposals of contrclled areas and cievelopment
plans notitieri under the provisions of Act of 1963 arc adopted rvithin the municipal
limit under the Haryana Municipal Corporation Act, 1994.

With the above setup of controlled areas and development plans. the torvn
existing is shown in ihe der.ek)pment plan il'ith difterent terms Iike'Existing
'l'orvnlCore Area/Old Tor,,,n' etc. Since. the existing tow'n had been developed in
haphazard manner. hence no land use is defined tbr the "Eristing town" in the
Dr:r'eionrnent Plan. Morerrver. rvhere conirolled area \\,as declared around the
c;iisting nrunicipal limit. the vacant areas u,ithin the said rnunicipal limit, were
assigned various land uses in the Development plans. vihich are only advisorl, in
nature as prtlvisions of Act of 1963 are not appiicable in thrrt area.

Further. the existing t(rwn ()r core aret. which is basically mired land use
alea, has neither been defined in the Punjab Scheduled Roads and Crtntrolled
Areas Restriction of Unregulated Development Act, 1963 nor in Harvana
Municipai Corporation ,{ct, 1994 Clonventionally' municipalities approve the
brrilding plans considering mrxed nature of land uses in core areas. but the core
alea h.rs not been defined in any Act. As slrch, there is no clarity on the core area
ancl nrixed land uses. This has caused confusion uitlr respect to the development
plan proposals appiicable in such lreas called r,.,ith various telminologies i.e.
Old Arc.r/ (lore Areasi Original municipal limit etc.

Therefirre. to clarify the confusii:rn. fhere is necessitv tc define the
'Core Alca' by carrving out amendment in the }laryana Municipal Corporation
Act. 1994 by inserting the definition ofcore area and providing provision related
to mix land use in the core area.

KAN,IAL GT'PTA.
Urban Local Bodies Minister. Haryana.

Chandigarh :

The 25th December. 2022
R.K. NANDAL.

Secretary.

I{.8.- The above Bill was published in the Haryana Governrnent Gazette
(Extraordinary), dated the 25th December. 2022, under proviso ro
Rule 128 of the Rules of Procedure and Conduct of Business in
the Haryana Legislative Assembly.
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ANNEXURE

Extract from the Haryana Municipal Corporation Act,1994

Section 346 sub-section (2) Declalation of controlled area.-
The Director shall not later than six mrxths from the date of declaration
under sub-section ( i ). or within such further period as the State Government
may allow. prepare plans showing the controlled area and signifying therein
the nature of restriction and conditions proposed to be made applicable to
the controlled area and submit the plans to the Government.
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3t{ t-S fuB'd &}ii d ftq fr-mTq {il-q-rT d q-6IYFI o-T qlcElrr t t .r,n qrFd_mT

ertrq d rftoq or eir 6Rq"rT qq{ ft'rc afihqq, 1ee4 grq aTrfu( 3ir frffid
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